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(4) Mr Thomas Mathew 	' 
Mr MR Suresh, ACGSC 

When thç'fnatter came up for hearing, 
learned counsel for the applicant submitted 

1 that similar oAs, viz. •OA945/03,. 950/03, 
'etc., have already been admitted and posted 

for completion of pleadings. 

The claim is for .a declaration that she. 
applicant is entitled to the oe.nefit of 
inclusion f DA existed on the. date of 
rdti'rement to his pay or the purpose of 
c"àmputation of DCRG. Shi MR Surêsh, .AcGSC. 
€akes notice for the respondents and submitted 
that he would lice to file' a.statement in 
reply. Since other- s1inilar0As have been 
admitted, this Court .is of. the, view that the 
OA is to xe admit.ed. Hence,the OA is 
admitted. Respondents are granted four weeks' 
time to file the.reply statement. Rejoinder, 
if any, be filed by the applicant within two 

- - 	 weeks thereafter. List before RC for completion 
• 	• of pleadings on 	 . 

Mr.Thomas Mathew for applicani. 	. 	 : • 	 • 

None for respondents. 	 • 	 . 	 S  

No reply filed yet. Call 

on 21.09.2004. 	5 

ak. 

0908.2004 

• 	. 	 u1 1: 
a11 61 

Date of res'entation: 

• qAb( - 1 -QO 
Date of Registratipn: 

Subject:, 	•/i 	p(7/L3 ' 

Date of Posting : 
.Lj I1 	'' •,': • 	it ,! 

• 	 '* 	4y,iO,t 

KVS(JM) 
22-6-2004 5 
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None for either side. 	 (9) Mr.momas Mathew (rep.) 
Mr.TP4. Ibrahirn. Kharn,SGSC  

No reply filed yet. Call •, 	

, ' At' 'the request of the counsel of the 
on 02.11.2004. 	

applicant adjourned to 
By order 

\ 	- 

21.09004 	'\' ' 	 . 	\., 

13.4.05 	 C-Il 
(16) Mr.Thomas Mathew (rep.) 

Mr,PPM Ibrah.m Khan,SCGSC (rep.) 
I \ 

5V 	 Post along with OA 4 14/04. and other 
connectedcases 	". 	 " Byorder 

C 

asp 

None, for, eitherside. 	
11805 1 	SNWC) 	 c-i 

Reply is on record and a 

copy .  therof has been given 	
aaGSC (rep) to other side on 04.10.04. 

No rejol'nder, filed yet. 	 Post' atoflg with OA I74/04 and 
Rejoinder, ifa anyj filed y  connected cases after two month . 
11112004 be' taken on 	 I 

ry.
•'• 	 - '••• 	 ''Byorders recor& and thereafter list 

before SB 'iEot final hearing 	 CO 

asp_ 
.1 	 3 
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17.10.2005 	KVS(JM 	'C-il 
(26) 

Mr. Thomas Mathew 
Mr. T.P.M.ThrahimKhafl, SCGSC 

Heard. Common order pron unced in open 
Court. 

KVSJM 
17.10.2005 
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